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1.0RDER DATED 16-09-2002.

Seen the petition,Heard learned
Counsel for the Applicant. This Original
Application b§ registered and a number be

give}l.

Vice-chai rman
lo[62017°>
Memo ef{Judicial)




ORDERS OF THE TRIBUNAL ~ .-

D~ ¥ 1
W

OZ.ORDER DATED 16-0 9= 200 2.

| seniox standxngrcounsel for the Union of

| under Annexures-l and 2. Transfer is an

incident of service. Grievances,if any):

-competent>authority.1n the present case;ﬁs”

appears from the averments made in this OgA, .,

Heand Mr.P, K, Panda, learned couns *E

for the applicant and Mr.A.K, Bose,learngd

India.t~

The Applicant a post Graduate
Teacher (PGT) of Mathematlcs in Jawahar %7
Navedaya vidyalaya,Belpada in the Dlstrieﬁfﬁ:».
of Bolangir, (Orissa) havlng faced a tran:E;; ?
to join in Jawahar N‘avodaya via.y-alaya,xﬂaf_,
in the district of Bilaspur,iﬁ.cﬂﬁat S aad
has filed this Original'Application,Ud
the Admini strative Tribunals Act, 1985,

challenging her order: of transfer and re
such transfer should be redressed bef

the Applicant bhad previously represented !
her transfer undel Annexure-3 seriesv-
claims to have submitted a representd I

12.8-2002 raising grievances against €l

has requested to her authorities to gl'“
ﬁwﬁtww

a posting atxOrissa g% as she has got

entering into the merits of this case,w
dispose of this 0,A. Qith directicn to
Respondents to consider the grievances

applicant,as raised in her rePfesentatiia
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contd.... Order....pt.16-9-2002,

and in the present Ocloinal Appllcation(by treating the
! >

present OrlC'inal Application to be a representation) and

redress the grlevances of the Applicant,as due and

admissible under the Rules,within a pericd of one wonth,

Send copies Oof this order -alongwith Original
“Applicaticn to the ReSpOndentS.Fr_ee copies of this order
be given to the learned counselfor the Applicant and
Mr.A.K.BOse, learmned Senicr standing counsel for the

‘Union of India; on whom a cOgy of this Original Application

has been served. 1= q‘)"/ww
e : 16 ::
‘aya’NSO‘E(/h}( (MANORANJAN MOHANTY)
CE- CHATRMAN MEMBER(JUDI CIAL)




